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No time limit for techno-clearance
of these schemeg by CWC/GFCC could
be fixed g5 it woulg depend upon the
time State Government woulg take to
comply with the comments.

Expor{ by BEL and BEML

3114, SHRI SoM PAL: Will the
PRME IMINISTER be pleased to state:

(a) whether there is any proposal
under Government’s considerstion to
allow some Defence production manu-
facturing units like MEJ, and BEML
ete. to directly export their items;

(b) if so, whether these units include
defence items or  only non-defence
ones; and

(c) what are
items?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA): (a) ang (b) BEL and
BEML are already exporting items of
both dofence and non-defence use
manufactureq by them.

the details of such

(¢) BEL is exporting ™V pictt_xre
tubes, Magnesium manganese dioxide
batteries, communication equipment
and items vroduced on sub-contract for
manufacturerg abroad. BEML is
exportins loaders, dump trucks, .water
sprinklers  bulldozers, hydraulic ex-
cavators and their spares.
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Coatributiong of seniop professors of
IIT, Delhi in Technolngy <nuport

3116. SHRI JAGADISH JANI: Wili
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the
Senor Professors in Indian Institute
of Technology (IIT), Delhi nresently
cccupying high positions, have made
Iittle or no contribution in the deve-
lopment of technology during the
last several years;

(b) whether it is also a fact that
this casual attitude of the Senior Pro-
fessors of IIT, Delhi is responsible for
a very low pace of technology support
that the Institute was able to offer to
the Indian Industries; and

(¢) whether Government would
issue some guidelines to all the
Senior Professors of ITT, Delhi for
making sufficient contribution in the
technology development a compulsory

feature?

THE MIINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-

SOURCE DEVELOPMENT (SHRI
CHIMANBHAI MEHTA): (a) No,
Sir.
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(b) and (¢) The I'T Review Com-
mittee appointed@ by the Presiffent of
India hat gone ifits U¥is foegton in
detall. The rectmnieridations made
by the Review Corimittéé to improve
Ind-:stry|IIT l'nkave: are under im.
plementation in a phased mariner as
part of the §th Five Year Plan.

Forest Land acquired; by Western Coal
Fiklds Lisfité

3117. SHRI NARFSH C. PUGLIA:
Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether it is a fact that the
Government Forest land measuring
98-21 héctares bearing gurvey No.
1112181 and 224 in the Chandrapur
THstfict of Maharashtra has Been ac-
duired by the Western' Coal Fields
Limited;

(b) whether it is dlso a fact that
despite refusal by the Divisional
Forest Officer Chandrapur, the W.C.L.
has built up houses complex, stadia,
schools etc. on this land;

(¢) whether it is a fact that the
W.CL. has violated the provisions of
the Forest Conservation Act, 1980 as
permission has neither beep sought
from the State Government nor from
the Central Government:

(d) if so, when Government land
acquired by the W.CL. and what
action has been taken by Government
in the matter;

(e) whether it is also a fact that
some officials deleted the provisions
which prohibited use of this big trees
Torest of the Revenue Department by
the WC.L or any other organisation;

(f) what are the persong involved
in tampering the record and what
action has been taken against them:
and

(g) whether Government propose
to handover this case to the CBI if
not, what are the reasons therefor?

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI
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Admission in Punjabi University,
Pattala

3118. SHRI RAM ,Nﬁ%%‘ﬁ YA-
DAV: Will the PRIME S1ER be
pleased to state;

_ (a) what is the total numbeér of
students admitted in the Pnnfabl ﬁ'ﬁl-

versity, Patiala during current year
class gnd cours&wise and

(b) what is the number of students
of Amritsar|GND units admitted?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE.
SOURCE DEVELOPMENT (SHR!
CHIMANBHAT MEHTA): (a) and
(b) Informa‘tmn is being collected
and will be laid on the Table of
Sabha.

Non-payment of provident fund/gra-

tuity dues to refired/expired teachers

of Govermitent School, Pditel Nugzar,
New Dethi

3119. SHRI RAM NARESH YA-
DAV: Will the PRIME MINISTER be

pleased to state:

(a) what is the number of teachers
retired|expired from January, 1988 to
June. 1988 from Government  QGirls
Secondary School-ITT Patel Nagar,
New Delhi, who have not been paid
thir pravident fund/eratuity dues des-
pita a lapse of more than two  years
aftor thein retirement/expiry:

(b) if so. what are the details
thereof:

(¢) the reasons for delay in the
payment of their dues;

(d) the total amount payable to
them: and

(e} wha action has been taken by
Government against the Education
Department, Delhi and to ensure pay-
ment of the dues without further
delay?



